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ORDER

PER AMIT SHUKILA, J.M.

The assessee has filed petition for withdrawing of appeal vide
letter dated S5t March, 2019 stating that the order u/s 143(3) of the

Income Tax Act has already been passed by the assessing officer and



case has attained finality. Therefore, the assessee wishes to withdraw

the appeal. Ld. DR has no objection.

2. According the appeal of the assessee is dismissed as withdrawn.

In the result appeal of the assessee is dismissed.

Order pronounced in the Open Court on 5th March, 2019.
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